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Petition(s) for Special Leave to Appeal (Crl.) No. 3132/2001
(From the judgenent and order dated 24/05/2001 in CRLR 544/93
of The H GH COURT OF GAUHATI)
NABI N CHANDRA SAI KIA @ JI BAN BANI A & ANR Petitioner (s)
VERSUS
STATE OF ASSAM Respondent (s)
( Wth Appln(s). for stay and suspension of sentence and inpl eading

party )

Date : 12/07/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE M B. SHAH
HON BLE MR, JUSTI CE Bl SHESHWAR PRASAD S| NGH

For Petitioner (s)
M . Hri shi kesh Barya, Adv.,
M . Ankur Chaw a, Adv.,
Ms Mani k Kar anj awal a, Adv.

For Respondent (s)

M. V. K Siddharthan, Adv. f or
M s. Cor porate Law G oup

UPON hearing counsel the Court made the follow ng

ORDER
........ L.......l........T......T.......T.......T.......T.....T J
SP2
Learned counsel for the petitioner prays for and is
granted four weeks tinme for filing deed of conpronise.
Li st after four weeks.
. SP1

(Vijay Kumar Sharm) (Janki Bhati a)
Court Master Court Master



